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and English versions) publisheq in
Notification No. S.0. 47T(E) T
Gazette of 11dia dated the 7th July,
1978, under sub-section (@) of
section 27 of the Interest-tax Act,
1974. [Placed in Library. See No.
LT-2589/78 )

(6) A copy each of Notifications
Nos. BSR. 390(E) and S8O0I(E)
(Hindi and Enghsh versions) pub-
lished in Gazette of Indie dated the
31st July, 1978, together with an ex-
planatory memorandum, rescinding
the provisions of Notificationg Nos.
13-Customs and 14-Customs dated
the 7th January, 1878, under section
150 of the Customs Act, 1962.
[Placed wn Ltbrary See No, LT-
2590/78)
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Harijans (CA)

1215 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: 8ir, I have to report
the following message received from
the Secretary-General of Rajye
Sabha;—

“In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha I am directed to
enclose a copy of the Coast Guard
Bill, 1978, which has been pagsed
by the Rajya Sabha at its sitting
held on the 2nd August, 1878.”

12.15¢ hrs,
COAST GUARD BILL
As PASSED BY RAJYA SABHA
SECRETARY: Sir, I lay on the

Table of fhe House the Coast Guard
Bill, 1878, as passed by Rajya Sabha.

1216 hrs

CALLING ATTENTION TO MATIER
OF URGENT PUBLIC IMPORTANCE

THREAT TO LIVES AND PROPERTIES OF
HARr1JANS IN KANJHAWALA VILLAGF,
NEAR Drrmx

SHRI V M SUDHEERAN Allep-
pey): I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public impor-
tance and request that he may make
a statement thereon:

“The reported mtustion prevail-
ing in Kenjhawala village, near
Delhi, directly threatening the lives
and properties of Harijans.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL):
Sir, one hundreq and twenty families
of Harijans and other landless persons
were allotted lang in village Kanjha-
wala, Nangloi Block in the Union
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Territory of Delhi in 1970 Fhiy led
to litigations at the instance of the
oflfer lind owners on ths ground that
the land alloted was earmarked as
griding grould for cattle Fullest
protection and assistance has, how-
ever, been provided to the allottees to
cultivate therr lands and to remain
undisturbed in their possessions In
November, 1977, police protection was
provided to the Haryyans to cultivate
their land In July, 1978 also similar
police arrangements were made and
tracters were provided to enable all
allottees to plough their land It s,
however, a matter of deep regret that
an incident occurred on 7th July in
which six Harijjans and two non-
haryjans gustained injuries, Twenty-
three non-Hariyjans were arrested in
two casés FIR No 578 under sections
147 128, 149, 427, 323 IPC and FIR
No 579 under sections 147, 148, 139
5§52, 323 IPC registered at Police
Station Nanglo1 15 this connection
The ploughing operationg have since
been completed by the allottes There
have been no further instances of
any breach of peace Adequate police
srrangements have been made 0
maintain peace and order Efforts are
also being made to find an amicable
solution by discussion with represen-
tative groups While Government are
determined to ensure that po allottee
is dispossed or otherwise harassed By
use of any force and that peace 1s
maintained 1n the village, Government
also realise that such village disputes
can find lasting solution only on the
hdsis of goodwill and understandig
1t is towards this and that Delhi Admi-
nistration is making necessary efforts

SHRI V M SUDHEERAN I have
carefully gone through TRe statememe
made by the Minister But I am gorry
to say that it i1s nothing but a routine
statement Nothing has heen spelt sut
regarding the gteps to be taken by the
Government to diffuse the tense
atmosphere thete and to settle the
e permanently In Kanjahawals, a
very seérfous situation is prevailing
There is a dungervus threat to the
lives und properties of HMarijans, And
temslon is being mounted up, day by
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day The poor landiess Harljans and
poor people have been persecuted by
the rich landionds by every measis
The repressive attitude of the land-
lords and the caste-Hindus of the
village is manly responsible for the
unwanied tension there The land-
lords have been openly fghting
against the allotment of 120 acres of
Gaon Sabha land to some Harijans
and landlesg famlies Iy 1970, the
Dulhi Administrafion hag allotted an
sgre each to 120 landless gamilies, out
of which 86 are Harijan familes,
under the “Land for the Landless”
scheme Ever since the landlords of
the village started claiming that the
allotment of the Goap Sabha land
has deprived them of the grezing
fleidg for their cattle Their claim is
totally baselesgs

The willage had over 1800 bighas of
grazing land of which only 600 bighas
was allotted to the landless in the
village Even jn this a mere 180 bighas
were allotted to the Hanjans and the
rest to [Fe landless and other castes
However the vested interest did not
like even this smal] concession to the
Hary)ans and were bend on robbing
them of their land The landlordy’
attempt was to prevent the allotment
of land to the landless

Much of the blame for the curremt
cris lays with the authorities The
shortsightedness of the Delhi Admim-
stration and many loopholes in its
Land Reforms Act 13 mainly respon
sible for the present crisis

The allotment had been made on a
five year basis o that once the five
year period T3 expired, the landlords
could put pressure on them and take
back fheir land Now the Harijans
are in possession of the land 'They
had to cultivile their j1and in the
presence of police They are not over
demanding unything They demand
what théy legally and morally deserve
to get The surplus langd also should
be distributed to the landless Marijans

Noy the situation is getting worst
The landlords have collecteg a lot of
money because’ they are rich people,
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[Shyf Dhanik La] Mandal}
they cih accuttmlate money themsel-
vee, They are a large num-
Ioking toomdes toom the. neighbouring
goon the neighbouring
places, from the bordert of Rujasthan,
Haryana and other places. Even the
landiords did pot allow the Harljans
to draw water from their wells. On
July 7, the landlords had brutally
beaten up Harijans resulting in serious
injurfes to them including two women.
The landlords have imposed a social
boycott against the Harijans and their
children are beaten up in the schools.
How inhuman 1is their treatment.
Their children go to the primary
schools and they are beaten up there
for small excuses. The Harijans are
finding themselves in an awkward
situation. They have stopped send-
ing their children to the schools.

Though the Delhi Administration
posed themselves ag the protectors of
the Harijans, the prominent leaders
of the ruling Janata Party are strong-
ly supporting the landlords. In this
regard, 1 have to mention that Mr.
Rohthas Singh, a Member of the Me-
tropolitan Council and g4 prominent
Janata Party leader and two Haryana
Janata MLAg attended the meeting of
the Jandlords.

Sir, the Janata Party is not gincere
is tackling the problem of Harijans;
they are not sincere in safeguarding
the interests of the poor Harijans. It
is evideptly convinced from their at-
titude from the Belchi incident to
Kanjhwala. The Kanjhawala inci-
dent is nothing but g part of the
countrywide atrocities on Harijans.

The rich landlords have their
powerfu] lobby in the Janata Parly
ang thiy lobby is practically control-

the tiome Department. Even
ngw, after the exist of Mr. Charan
Sipgh, the Home Department and the
Delkt Administration is under  the
grip of the powerful landlords’ lobby.

MR. SPEAKER: This 18 not a speech.

E‘uri ns (CA)

SHRI V. M. SUDHEERAN: In this
regard, I would like to'request tHe
Koh. Pithe Minister thrbugh you,
I'viiint to kriow Whither fhe ern-
metit ave consldering to send a par-
Hamentary committes to have on the
spot study of the™¥ituation and report.
The main jssue must be gettleq per-
manently so that the land allotted to
the Harijans must be given to them
permanently, I want to know the
steps taken to ensure that surplus
lands are allotted to them permanen-
tly, including steps to amend the Land
Reforms Act. I should like to know
from the hon. Minister the steps that
have been taken regarding protection
of land and properties of Harijans,
Finally I shoulq like to know from
the hon. Minister what action had
been taken against the culprits invol-
ved in the atrocities on Harijans?

ot ooft v vt () 1 s
whaw, WAgarE W exafeesm,
& oy s wrgar g e ORI wod wd
wrw & g el Yo fag v AW .

MR. SPEAKER: You can only
raise a point of order. This is not
allowed under the rules.

PROF SAMAR GUHA (Contai):
His name has been mentioned by an
hon. f¥iend! you may sllow him

MR. SPEAKER: Hig name was not
mentioned by him.

SHRI DHANIK LAL MANDAL:
All protection had been provided to
the allottees there; they are both
Harijans and non-Harjjans. All police,
protection had been given to plough
their land, sow their land and reap.
Except for one unfortunate incident
for which [ have regretied, the hon.
Member has not pointed out  any
other incident; that is except for the
incident of July 7, 1078, the hon.
Member has not pointed out a
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single instance to show that
there has been any lapse on
the part of the police and the Delhi
Administration. Therefore, I gay that
all protection has been provided to
the allottees; the lands are in full pos-
session of the allottees; they are
ploughing the land, sowing and they
are reaping the harvest, Therefore
there is no justicfication to say that
the administration hag not taken care.
As regards defusing the situation, all
steps have been taken gt the level of
the CEC, Lt. Governor and at other
levels. All steps have been taken by
" them separately and jointly. With
both parties of the village, Harijans
as well as non-Harijans, land owners,
so many dialogue have been held; so
many discussions have been held; in
the last day there was a dialogue bet-
ween both the parties anq the Chiet
Secretary of Delhi Administartion I
can assure the hon. Member there is
no need for apprehension op this
ground. The law and order situation
18 fully under control. We think that
1t will be settled amicably We want
to see that it is settlegq amicably, It
there is a dispute in the village bet-
ween different parties, we are trying
that both parties should come together
and gettle that dispute peacefully and
amicably. The Delhi Administration
is taking gteps in this direction.

SHRI V. M SUDHEERAN: He has
not answered the question whether
they are consideirng amendment of
the Land Reformg Act,

MR. SPEAKER: That requires

examination; they cannot say just
now.

PROP. SAMAR GUHA: I must
really congratulate the hon. Minister
it he really gucceeds and brings about
an amicable settlement of th= dispute.
1 want now to draw the attention
of the Prime Minister who happens to
be the Home Minister now. Thz si‘ua-
tion as it appears developing at
Kanjhawala village is fraught with
serious threat, particularly in  the
background of happenings all over
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the country, What happened in
Bihar? What is happening in Marath~
wada and other areas. This js appa-
rently a class conflict between the
landless and the land owners. It is

the shape of caste conflict—
conflict between the Harijans and
non-Harijans, I have a fear that it
will lead to a conflict between the two
communities. Predominating commu-
nity is that of the landowners. They
have already arranged themselves and
they are in a militant mood. You
might have noted that very recently
there had been a big panchayat or
gathering of the big landwoners. Pan-
chayat assembled at Kanjhawala.
Land owners from distant places came
there and it was a big rally of the
landowners. They have taken almost
a militant posture against the land-
less people. These Harijans, who are
absolutely helplesg poor people, they
are very few and have very few sour-
ces to defend their interests. They
had alsc their Panchayat. But } do
not know what their Panchayat will
mean.

I will draw the attention of the
respected Prime Minister that this is
a test case for the Janata Govern-
ment and the Janata Party about their
willingness, about their determination
to see that the interests of the landless
people are defended by gll means.
Why I say that it is a test case because
it is just under the nose of the Central
Government. It is just a few miles
from Delhi.

There have been two big rallies,
very big rallles of thousandg and
thousands of people who had assemb-
led from different places. The situa-
tion has become very delicate. The
incident that took place may lead to
certain kind of explosion as happened
in Bihar and some other places. For
that reason I earnestly appeal to the
Government to take very careful and
cogent steps to keep vigilance upon
the developments there,
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In this background I want a few

1. You have said that land was
distributeg among 125 families
What is the quantum of land that
was distributed in total?

MR. SPEAKER: He mentioned—
120 acres,

PROF. SAMAR GUHA: At the
time of distribution, had there been
any dispute about this land and the
grazing lands?

Are there still any surplus lands
and if g0, will the surplus land be
distributed to these landless Harijans?

Yo have said that they will be
given protection in regard to plough-
ing snd sowing Will you provide
necesvary protection to the cultivated
crops? Landowners can destroy the
crops which have been cultivated
with the help of mischief mongers.
Pleas: see that the lands which have
been cultivated will be protected.
What steps will you take at that time
of harvesting? Trouble can take
place at the time of harvesting

Yo 1 have said that you are trying
for an amicable settlement. What
type of amicable settlement you are
trying to arrive at? Frankly speak-
ing I have not sp much faith in Bu-
resucracy. Bureaucracy is dominated
by class conscious people. They are
interested in the dominating class of
landowners which is a powerful com-
munity, It makes the situation very
bad. Therefore, leaving the matter to
the Lt. Governor or the District
Authoritieg will no do. I will appeal
to you to see that the leaders of all
the Opposition parties and M Py are
requested to go to that place for dis-
cussion with the people there and to
see that this situation which is deve-~
loping there may not explode intg an
ugly affair as it has happened in ofher
parts of the country. I will request
the Prime Minister to intervene,

Harijans (CA)

THE PRIME MINISTER (SHRI
MORARJI DESAI): I can very well
understand the anxiety of the hon.
member, but I do not know what the
Members of Parliament will do by
going there. They might even aggra-
vatte the whole thing without under-
gstanding it. But I do not prevent
them from going there; if they want
to go, I will give police escort if they
are afraid. If they can do it volun-
tarily then I can understand it. Gov-
ernment are deeply conscious of the
gtrife there and the inimical attitude
of the land-owners and are giving full
protection to these people and will
continue to do so, until the other party
gets reconciled to the whole situa-
tion and does not afterwards create
any trougle. Until thepn full protec-
tion will be given. It is the bureau-
cracy which ig doing it. Please do
not go on abusing the bureaucracy
all the while

SHRI P. K. KODIYAN (Adoor):
Sir, I fully agree with Prof. Samar
Guha that a very tense situation pre-
vails there and it may worsen further
1f adequate protective measures are not
taken, Kanjhwala 18 not an 1solated in-
cident. Throughout the country for the
last one year and more, there has been
a flerce offensive by the landed class,
the landlords, to deprive the Harijans
and other sections of landless people
forcibly of the land allotted to them
not only for cultivation but even for
house sites. We are reminded of the
horrible incident that happeneg some-
time ago in Kannodia village in Rat-
lam district in M.P. where four Hari-
jans were killed on the spot m their
fleld when the landlords attacked
them with deadlv weapons. Similar-
ly, we are remindeq of the incident
at Chinnaogirala village in Andhra
Pradesh where a landless Harijan
cultivator, Subbarao, was speared to
death and several others injured
Such things have happened in Bihar
and several partg of U.P. and else~
where in the country. You will be
surprised to know that in one of the
villages in M.P, cattle were led by the
landlords to the standing ¢rop of the
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Harljans to the sccompibiment of
band and music. Can you imagine #?
When the cattle started destroying
the fruits of the Harijans’ labour, the
Iandiords and their boys were dancing
and singing. What iz happening in
Kanjhawala ig part ef the offensive
that the landlords have launched
against the Harijans and the rural
poor. The Minister saig that suffi-
cient steps have been taken to main-
tain Jaw and order and provide pro-
tection to the Harijans and after the
July 7th incident, no untoward hap-
pening has taken place mn that village.
But 1 would like to draw the atten-
ttion of the Ministey and the Prime
Minister that on 30th July there was
an assembly of the landlords in that
village, after which a tense situation
has arisen A highly provocative
leaflet was distributed at that meet-
ing. Highly inflammatory speeches
were made The Mimster says, the
Government 18 anxiwous and is taking
steps to find an amicable settlement
to the dispute But I fail to under-
stand what is the dispute at all The
Harijans are justified, legally and
morally, in demanding full protec-
tion, and also full facilities for carry-
ing on their cultivation and their law-
ful activity.

The landlords say that nobody has
the guthority to distribute the gaon
sabha lands. They went to the court
the court rejected their dgemand. Then,
the landlords said that by alloting
this lund to the Harijans, they had
been deprived of grazing land for
their cattle, It jg absolutely untrue,
because 1400 acres of pasture land sre
still with the landlordg to be used for
grazing purposes.

The hon. Minister says that they
are trying their best to find a seitle-
ment. 1 do not know how he can
easily find a settlement when power-
ful elements in his own party are be-
hind this. The Xisan Sangharsaa
Samiti, th eso-called samiti of the
landlurds, has decided to wage a war
against ‘he Harijuns, to take away
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the lawful lang from them. The Sec-
retary of that samitj is an RSH acti-
vist,

MR. SEEAKER: Calling  attention
should not be ¢tonverted Into a de-
bate.

SHRI P. K. KODIYAN: I am con-
cluding

Another member who participated
in the kisan assembly was a Metropo-
tan Councillor. He jg a BLD man.
With these'powerful elements in the
ruling party behind the landlords, I
do not know the hon Minister can
easily find a solution

In view of this developing situation,
1 would like to ask the hon. Minister
whether he would be prepared not
only to give protection to the Hari-
jans to cultivate their land, but also
to give this land, which has been
given now on a five year lease basts,
on a permanent basis so that the
landlords cannot raise any dispute.

Secondly, may I know whether
Government would be prepared to
take away from the landlords the gaon
sabha land which 18 under their ille-
gal possession? Hundreds of acres
are still under the illegal possession
of the landlords?

Thirdly, may 1 know whether the
Government would provide full finan-
cial ang other assistance to the land-
lesy Harijans and other sections of
the landless people to carry on their
cultivation?

SHRI DHANIK LAL MANDAL:
Government is aware of the facts to
which the hon. Member has drawn
attention. All these rallies are going
on, on the side of the landowners and
alsp the Harljans, Government is
aware of it, but as regards perma-
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MR. SPRAKER. No question is
allowed
(Interruptions)
MR. SPEAKER Don't record
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